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DR. SUBRAMANIAM SWAMY

(Bombay North-east): sir, I want to 
draw your attention...

(Interruptions)
MB. SPEAKER: Don’t record.

Nothing is recorded.
(Interruptions) **

Dr. Subramaniam Swamy.
DR. SUBRAMANIAM SWAMY; Sir.

I want to draw your attention...
(Interruptions)

MTT. SPEAKER: Mr Jain, nothing 
is recorded. We do not have the 
information.

( In te r r u p t io n s )  **

MR. SPEAKER: fsT’Tr’' W*r 7|?
I  I

Dr. Subramaniam Swamy.
DR. SUBRAMANIAM SWAMY: 

Sir, I want to draw your attention to 
the Papers Laid on the Table under 
item 3(2). A statement regarding 
Review on the working of the Bharat 
Heavy Electricals Limited, New Delhi. 
Sir, during last year.

MR. SPEAKER: We have no dis­
cussion on the subject. Then, the 
Minister’s time will come.

SHRI JYOTIRMOY BOSU: This is 
under examination of the Public Ac­
counts Committee. He does not know. 
And so there should be 110 debate.

MR. SPEAKER; It is not a debate 
on this, Dr. Subramaniam Swamy.

DR. SUBRAMANIAM SWAMY: 
There is no debate. But the state­
ment regarding the review should 
contain the analysis done by the BHEL 
of the 31 foreign collaborations en­
tered Into so far, and specially in view 
of the widespread criticism of the 
proposed BHEL-Shnen’s agreement; if 
that is laid on the Table, our Parlia­
ment can read and make their own 
assessment. That is what I want to 
intaw.

MR. SPEAKER: That is your sug­
gestion.

SHRI JYOTIRMOY BOSU: Sir, I
want to make one submission.

MR. SPEAKER: No, no. Don’t
record.

(Interruptions) * *
MR. SPEAKER; Shri Vajpayee.

Text of the interview o r  M inister of 
Extepn u , A ffaiks to Doordarskan, 
R eport o r  Committee to review 
FUNCTIONING OF EXTERNAL PUBLICITY
and Statement regarding action

TAKEN BY GOVERNMENT.

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI ATAL BIHARI 
VAJPAYEE): I beg to lay on the 
Table: —

(3) A copy of the text of his In­
terview in Hindi with English 
Tran. latkit to Doordarshan New 

Delhi, on the 16th March, 1979, in 
the FACE TO FACE PROGRAMME, 
fPlaced in Library. See No. LT- 
4177/791.

(2) (i) A copy of the Report 
(Hindi and English versions) of the 
Committee to Review the function­
ing of External Publicity under the 
Ministry of External Affairs.

(ii) A statement (Hindi and Eng­
lish versions) indicating the action 
being taken by Government on the 

above Report. [PIneed Library. 
See No. LT-4178/].
NOTmCATION UNDEK ESSENTIAL COM­
MODITIES Act, 1955, Review on and 
A nnual R eport of Jessop and Co m ­
pany  Ltd. Calcutta for 1977-78 and
A NOTIFICATION UNDER iNDtTSTRTBS

(D evelopment and Regulation) 
Act, 1951.

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI­
MATI ABHA MAITI): I beg to lay 
on the Table: —

(1) A copy of the Salt (Reserve 
Stock) Amendment Order,

•Not recorded.
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{Hindi and English versions) pub. 
lished in Notification No. S.O. 872 
in Gazette of India dated the 10th 
March, 1979, under sub-section (6) 
of section 3 of the Êssential Com­
modities Act, 1955. [Placed w*
Library. Sec No LT-4179/791.

(2) A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 
619A of the Companies Act, 1956: —

(i) Annual Report of the Jessop 
and Company Limited, Calcutta 
for the year 1977-78 along with 
the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon.

(ii) A statement regarding re­
view on the working of the Jessop 
uud Company Limited, Calcutta, 
for the year ]977.78 fPlaccd in
Librarj. See No. LT- 4180/79],
(3) A copy of the Commercial 

Vehicles (Restriction on Rc-sale) 
Order, 1979, (Hindi and English ver­
sions) published in Notification No. 
S.O. 149(E) in Gazette of India 
dated the 21st March, 1979 issued 
under section 18G of the Industries 
(Development and Regulation) Act, 
1951. rPlaced in Library. See No. 
LT- 4181/79].

N otification under Essential Com ­
modities A ct, 1955.

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
JAGDAMBI PRASAD YADAV): I 
beg to lay on the Table a copy of the 
Cotton Textiles Control Amendment 
Order, 1979, (Hindi and English ver­
sions) published in Notification No. 
S.O. 103(E) in Gazette of India dated 
the 20th February, 1979, under sub­
section (6) of section 3 of the Essen­
tial Commodities Act 1955 [Placed 
in Library. See No. LT-4182/79].
N otifica tion s under C entral Excise 
jmto sai-t A ct, 1944, Income Tax A ct, 
1901, Custom s A ct, 1962 and Centrai.

Ifctcrs* Btrues, 1944 inc.

THE MINISTER OF STATS IN THE 
MINISTRY OF FINANCE (SHRI 
ZUJLFIQUARULLAH): I beg to lay 
on the Table: —

(1) A copy of the Customs and 
Central Excise Duties Drawback 
(Amendment) Rules, 1979, (Hindi 
and English versions) published in 
Notification No. G.S.R. 250(E) in 
Gazette of India dated the 17th 
March, 1979, under section 38 uf the 
Central Excises and Salt Act, 1944. 
[Placed in Library. See No. LT- 
4183/791.

(2) A copy of the Incomc-tax 
(Second Amendment) Rules, 1979 
(Hindi and English versions) pub­
lished in Notification No. S O. 
146(E) in Gazette of India dated the 
20th March, 1979 under section 296 
of the Income-tax Act, 3961. 
fPlaced in Library. See No. LT- 
4184/79].

(3) A copy each of the Notifica­
tion Nos. G.S.R. 209(E) and 210(E) 
(Hindi and English versions) pub­
lished in Gazette of India dated the 
6th March, 1979 together with an 
explanatory memorandum regard­
ing reduction of Import duty on 
specified drug intermediates, under 
section 159 of the Customs Act,
1962. rPlaced in Library. See No. 
LT-4185/79].

(4) A copy each of the following 
Notifications (Hindi and English 
versions) issued under the Central 
Excise Rules, 1944: —

(i) G.S.R. 221 (E) published in 
Gazette of India dated the 13th 
March, 1979 regarding fixation of 
basic duty for carded gilled slivers 
equal to the duty leviable on wool 
tops and exemption for parts and 
accessories of motor vehicles used 
captively in the manufacture of 
motor vehicles.

(ii) G.S.R. 222(E) published in 
Gazette of India dated the 13th 
March, 1979 regarding Betting-off 
of duty paid on unferandad biris 
when used in the manufacture of 
branded biris.


